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CENTRAL AOrniNISTRATIUE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI«

D.A. N0.27q2/92» DATE CF DECISION; 14.5,93

Lai Singh. ... Petitioner.

Versus

Union of India & Anr. ' ... Respondents.

CORAW:

THE HON'BLE WR. justice 3.K. DHAON UICE CHAIRI»IAN(3).
THE HON'BLE WR. S.R. AOEE, I»1EWBER(a),

For the Petitioner. ... Shri V.P. Sharma,
Counsel.

For the Respondents. ... Shri H.K. Ganguani,
Counsel.

JUDGEMENT (ORAL)

(By Hen'ble Mr. Justice S.K. Dhaon,
Vice ChairBtan(J))

The prayer in this case is that the respondents

may be directed to consider the question of ragularisation

of the petitioner. Learned counsel appearing for the

respondents states that as and when a vacancy occurs, tho

case of the petitioner for re-engagement as casual labour

shall be considered in accordance with law. Ue order

accordingly,

2. With these observations, this O.A. is disposed of finally

with no order as to costs,

(S,K,^HAON)
VICE CHAIRMAN(J)
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